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Central Administraiive i nounai

Principai Bench, New Delhi.

CP-375/2G05 in

OA-2619/2004

New Delhi this the 12'" day of Januan/. 2006.

Hon'bie Shri V K. Majotra, Vice-CnairmantA)
Hon'bie Shri Shanker Raju, Member(J)

Sh. Mehesh Chand Nagar,
R/o 310, Dariba Kaian,
Chandni Chowk,
Delhi-6.

(through Sh. Zakir Hussam, Advocate)

Versus

1. Sh. K M. Chandrashekhar.
Secretary (Revenue),
Ministry of Finance,
North Block.
New Delhi.

2. Sh. Hardayal Singh,
Chief Confimissioner of income Tax,
CR Building,
I P Estate, New Delhi.

3. Sh. Y.K. Singh,
Add!. Commissioner of Income Tax,
CR Building GQRS PERS
New Delhi.

(through Sh. V P Uppal, Advocate)

Order (Orai)

Hon'bie Shri Shanker Raju, Membei(J)

PtiiiiiOi'icr

RtiSpuudgAtS

in compliance of TriPunars airecuons oaieu ^6.o.2Gwo,

respondents have passed an order aatea 30.08.2005 wneretn we qq .loi

find that any reference has oeen maae lo ine inDunaiS

directions/observations. Accordingly, me present C P. sianas uisooseo oi

with a direction to the respondents to pass a reasoneo ano soeaKinu oraer



2

keeping in light the directions/observations made by ine

Tribunal in its order dated 26.05.2005 witnin a perioa of two nioruns .TOtvi

the date of receipt of a copy of inis oraer. Noiices are uiScridrGac.

However, liberty is accordea to tne peiiuoner to revive 11 11 any oriBvance

subsists.
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(Shanker Raju) (V.rv. yaioirsi
Member(J) Vl^a-Chalrruan^A}
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